
CENTRAL AMNSTRATVE TRiBUNAL 
CUTTACK BENCH, CIJTTACK 

0. A. No5i0 OF 2013 
Cuttack the 30 	day of Juiy, 2013 

CORAM 
HON'BLE MR. A.K. PATNAK. MEMBER (J) 

HONBLE 
 

'SHRI R. CMSRA, MEMBER (ADMN.) 

Mheswar Maharana aged about 58 years, Son of Late Jadb 
Maharana, At/Po Smiguoa, istKoraput. presenty wcrng as 
PA (on eave), Nandapur SO, Dsi,.. Korput. 

.Apcart 

(Advocates: MIrJJ.P DhaImentN.Mout) 

Union of india repremed th!oh - 

I 	The Dftector Gener of Pcss. Government of nda, MnObutry 
of CornmuncaUon, Department of Posts, Dak E3haweri, 
Sansad Marg, New D&hi 10001. 

Chief Postmaster Genera Odsha Circ'e, Bhubareswar, 
Dst. Khurda-751 001. 

Director Posta •Se!vces, 0/C Postmaster Genera 
Berhampur Regon, At/Po.Berhamur, Dst. Ganam. 
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4. 	Senior Superintendent of Post Offices, Koraput 
At/Po-Jeypore, Dist. Koraput-764 001. 

Respondent 
(Advocate: Mr S.B.Jena' 

ORDER 

Al PATNAIK, MEMBER (ft 
Appcant's case in nutshel is that he has 'eft two 

years service to retire. He has submitted option stating therein that 

in the event of his transfer he may be transferred either to 

Sunabeda 2. sector V or Potang even with any TAJTP. However, 

without considering his option when vide aider dated 28.3.2013 

he was transferred from Nandapur to Mathffi he has venthated his 

grievance through reoresentator dated 84.2013 before the 

Director Postal Services (Respondent ) stating therein that present 

transfer would cause immediate difficulty to his family life as his 

wife is a State Government employee workir;g in the Department 

of Education in Semiiguda Block, Sunabeda 2, Sector VH and 

I 
cannot accompany him and 0 the treatment of, his son who is 
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suffering from epesy. it is the case of the appHcart that vide 

letter dated 3.6.2013 it was intimated to him by the Respondent 

No.4 that his request made in representation dated 8.4.2013 has 

not been acceded to by the competent authority. He has, 

therefore, chaflenged his order of transfer on various grounds and 

rejection of his representation without assigning any reason is one 

of them. 

We have heard Mr.D.P.Dhalsamanta, Learned Cor 

for the Appiicant and Mr. S.B,Jena, Learned Additional CGSC 

appearing for the Respondents and perused the records. 

Law is we sethed that transfer being an incidence of 

service the Tribunal should not ordinarily interfere with the order of 

transfer made in public interest/administrative exigency unless it is 

established that such transfer has been made in vioation of the 

statutory rules or ma/a fide exercise of power. It is equaUy settled 

law that personal difficulties are matters for the authorities to 

A 

consider. 
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We find that the appcar has rightly ventilated his 

gnevance through representation under AnnexureA/4 dated 

8.4.2013 before the Respondent No.3. But it was intimated in two 

line order by the Respondent No.4 in his letter under Annexure-A7 

dated 3.6.2013 that his request has not been acceded to by the 

competent authority. Time without number the Hon'ble Apex Court, 

different Hon'b!e High Courts as also this Tribunal deprecated 

disposal of representation/appeal of an employee in 

cryptic/unreasoned order. The present letter dated 3.6.2013 is one 

of such letter which warrants inter?ererce of this Tribunal. Giving of 

reasons is an essentia eiment of administration of justice. A right 

to reason is, therefore, an indispensab'e part of sound system of 

judicial review. 

In view of the above, without expressing any opinion on 

the merit of the matter, we quash the order under Annexure-A'7 

dated 3.6.2013 and remit the matter to the Respondent No.3 to 

give a fresh look to the grievance raised by the Applicant in his 

\41L _- 
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representation dated 8.4.2013 in Annexure-AJ4 and communicate 

the decision to the applicant in a wei!-reasoned order wTh 

period of sixty days firorn the date of receipt of copy of this order. 

In the resuft this OA stands disposed of at this 

admission stage. There shall be no order as to costs. 

Copy of this order ong with OA be sent to 

Respondent No.3 for compliance at the cost of the applicant; for 

which Learned Counsel for the applicant undertakes to furnish the 

postal requisite in the registry within two days hence. 

(RC .MISRA) 	 (A .K.PATNAIK 

Member (Admn.) 	 Member (Judi.) 

t 


